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THE DEPUTY CHAIRMAN : One minute please. 
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The question was proposed. 

THE DEPUTY CHAIRMAN : The question is: 

'That this House approves the proposal of the Government to reject 

the Award given on 18th October, 1999 by the Board of Arbitration in CA 

Reference No. 1/1998 in respect of the pay scales for .the post of Computor 

in the Office of Registrar General, India in terms of para 21 of the Scheme 

for Joint Consultative Machinery and Compulsory Arbitration, as the 

implementation of the Award which involves an expenditure of Rs. 17.58 

crores approximately in payment of arrears up to 31 -12-2002 and recurring 

expenditure of Rs. 2.16 crores approximately per annum, will adversely 

affect the national economy and social justice. 
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The motion was adpoted. 

THE DEPUTY CHAIRMAN : Thank you very much. As we have 

finished all the Business listed in today's List of Business, I would like 

to thank all of you for cooperation. We passed the very historic Constitution 

Amendment Bill... (Interruptions)... 

SHRI S. S. AHLUWALIA (Jharkhand): Witnout discussion, Madam, 

we have passed this. The whole day was allotted for that. 

THE DEPUTY CHAIRMAN : I know, the whole day was allotted. 

...(Interruptions)... 

SHRI S. S. AHLUWALIA : But now we have exhausted the whole 

Business listed for today. 

THE DEPUTY CHAIRMAN : I wish the Members are considerate 

towards the Women's Reservation Bill, and extend the same cooperation 

in passing it. But, unfortunately, when it comes to the issue of women, 

empty benches remain empty benches; sitting Members do not bring 

it. Anyway, regardless of my emotional feeling about it, ...(Interruptions)... 

iust a minute please—I would like to say, that as the Government Business 

la over, I adjourn the House till 11.00 a.m. of 21 st August, 2003, and wish 

you all the best for Janmashtami. 

The House then adjourned at seven minutes past one of the clock till 

eleven of the clock on Thursday, the 21st August, 2003. 
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